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Directorate of Institutional Finance
Finance Department

Notification
18th March 2021

F/No-08/NBFC-12/2019-699—In exercise of the powers conferred under Section
7(1) of The Banning of Unregulated Deposit Schemes Act, 2019 (No. 21 of 2019) of Central
Government of India, the State Government, hereby, notifies Secretary, Finance Department
(In-charge Secretary, Directorate of Institutional Finance) as Competent Authority for the
purpose of discharging the powers and functions of Competent Authority under the said
Act.



fagR ot (3raTURor), 23 AR 2021

2. It shall come into force from the date of issuance of the notification.
By the order of the Governor of Bihar,
Dr. S. Siddharth,
Principal Secretary.
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